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[Shri D. P Chattapadhyayal
been allotted has mot ‘besn entdively
lifted by the State Governments and
their agencies May be they are now
lifting

The third question 1s how many
people have been umemployed
This alse s a question, teo big to be
answered at this stage because we
have not got the necessary informa-
tion from the State Governments So,
1 cannot give any figure

Lastly, about the question whe-
ther there 1s some sort of a discre-
pancy between the demand submitted
by the State Governments and the
actual requirements based on the data
of the previous years my answer Is
‘Yes' In the year 1972, the actual
demand from all the States was
something like 34 million kg Now,
the demand put forth by the State
Governments taken together amounts
to 112 million kg There must be
something  going serlously wrong
somewhere We are scrutinising and
scanning the d mands put f.rth bv
them

1 would like to repeat what I said
earhier It 18 a gigaptic task It 18
no question of apportwning the biame
All possible steps have been laken
and a solution will be possible in the
near future

These are teething troubles It is a
vast problem having different ramifi
cations

SHRI PILOO MODY (QGodhrs)
That always happens with controls
(Interruptions)

PROF D P CHATTOPADHYAYA
The hoarders have done their worst

in the matter (Interruptions)
13,05 brs,
BRE GRIEVANCES OF STATE

GOVERNMENT EMPLOYEES '
(Interruptions)

MR SPEAKER Order order I
am not allowing any hon Member

(Interruptions) .
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it 1n one case, we will have to do
1t in future in other cases also, which
1s not proper So, I am sorry, 1
net allowing it

Shri A K Gopalan, I reguest you
to be brief We do not have much
time I will allow one minute each

SHRI A K GOPALAN (Palghat)
Sir there {s President’s rule in thre=
States and the State Government em-
ployees from all over India have come
here to present their gnievances As
far as thewr grievances are concerned
they are c(onterning the Government
of India also as 1t relates to dear-
ness allowance and also some increase
in their emoluments As far as thewr
demands are concerned they want
need-based minimum wages, bonus for
all etc

SHRI 8 M BANERJEE (Kanpur)
Sir 1 have got a p°tilion which s
signed by the State Government emp-
loyees and addrissed to the parlha-
ment of India They wanted to pre
sent this petition, but owing to some
technical d.fficulties they could not
possibly submit this memorandum
Their demands are confined to pay-
ment +f bonus—=8 33 per cent—which
i8 a8 Central matler re-instatement of
thos* employeet who were dismissed
under Presidents Rule, need-based
minimum wages etc Kindly allow us
fo present the petition to you then
you will be satisfled that the demands
of the State Government employees
are fully justified

PROF MADHU DANDAVATE
(Rajapur) 1 want to point out that
though the demonstration is staged
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befcre the Parlinment by the BState
Government employees the issues
that are raised are those in which
the Central Government has to adopt
a policy, and only by their decision
the demands can be granted. The
State Government employees want
full neutralisation of the cost of liv-
ing index by way of granting natiopal
dearness allowance pending which
Central dearness allowance may be
granted immediately. Second is need-
based minimum wage. All these issues
are under the Central Government.
They have rightly come to submit
the mass petition, but due to technical
difficulties they cculd not.

SHRI SHYAMNANDAN MISHRA
(Begusarai): As has been rightly
pointed out, some of these issues
come under the Central Government.
Therefore, we demand that the
Central Government should make a
statement on these matters.

SHRI G. VISWANATHAN (Wandi-
wash): The main demand of the
40 lakh State Government employees
is that they should be given full
compensation for the erosion in real
wages. They want equal treatment
like Central Government employees.
At present, they are not getting the
same treatment. Central government
shouly come forward and help the
State governments.

SHR1 K. LAKKAPPA  (Tumkur):
Sir, these 1ssues which are confront-
ing the State govermment employees
almo concern the Central Government.
Therefore, 1 would like the govern-
ment to take into consideration those
iseues which are worth considering
and redress the grievances of the
Stnte government employees.

SHRI PILOO (MODY (Gedhra) ¢
Whatever the conslitutional position
of this may be, the fact is that great
many finaneial powers have been
usurped by the Centre, and, there-
fore. it becomes the Centre’s respon-
sibility to see that a man gets equal
wages for aaual work throughout the

ccuntry, if they want to preserve the
integrity of the country. So, depend-,
ing upon khe zones where different
price indices may possibly arige, there
should be an automatic process based
on that by which a man continues to
enjoy the same wage and the same
materials brought out of that same
wage month after month, because he
is not really responsible for the nfla-
tionary policies of this Government.

it TS aE Wiy (e
ST FOSTTH FHATL RYATATE T FT
ot wT¥# IR A7 AUHATH QAT
v wgar§ ar gEd  gfram N
WT WL F°F GOHIC wO wqartat
®T IF0 E T I AIT F THAATIEL HY
Wi famar wfge « <o g wEAc
2 &% w=x wvw foadr agraar 34T 8,
FHAT BFAAT A& ITHT AL 2 AEAT
o fag &3 gmm @ fe gre g3 war
qt qirAtg & faare &2

MR. SPEAKER: Now, Papers to
be laid on the Table. Shri C. Subra-
maniam.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND SCIENCE
AND TECHNOLOGY (SHRI C. SUB-
RAMANIAM: T beg to lay on the
Table. ... (Interruptions)

s wgtew : oTfear W A
oY TV ¥, WAl ¥ wgar §, I
R FIET §F Aarargwar g ?

(Interruptions)

MR. SPEAKER: No, I do not al-
low it. I am not allowing anything
(Interruptions)

MR. SPEAKER: Thesa matters
should be discussed outside the House,
I am not permitting them inside the

House.
(Interruptions)



